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But so long as that reconsideration
has not taken place, we will go by
this programme.

REPORT OF ESTIMATES
COMMMITTEE

SixTH REPORT ON THE MINISTRY OF FoOD
AND AGRICULTURE

Shri M. A, Ayyangar (Tirupati): 1
beg to present the Sixth Report cf
the Es:imates Committee on the Min-
istry of Food and Agriculture.

MUSLIM WAKFS BILL

ExTENSION OF TIME FO& PRESENTATION
oF RrePORT OF SELEcT COMMDOTTEE

The Minister of Law aad Minor'ty
Affairs (Shri Biswas): I beg to movc:

“That the time appointed for
the presentation of ihe report of
the Select Committez on :he Bill
to provide for the better gover.-
ance and administration of Mus-
lim Wakfs and the supervision of
Mutawallis’ management of them,
in India. be further extende:i
upto the last day of the first week
of the next session’

Shri K. K. Basu (Diamond Har-
bour): This is the fourth or Afth
time that the ex:ension is beffig asked
for. May we know the reasons for
the same?

Shri Biswas: The reason is this.
As a matter of fact, the Select Crm-
mittee held several meetings.

Dr. Lanka Sundaram (Visakhapat-
nam): And no Quorum.

8hri Biswas: The firat two meet-
ings were without quorum, but in sub-
sequent mectings. there was a
quorum. but then these mecetings
were interrupted first by the Diwali
holidays. and then by the considera-
tion of the Representston of the
People (Amendment) Bill, and that
occupied the whole of the time till
yesterday. So there was no time t»
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go on with this Bill, and there was
also little chance of this Bill being
taken up and passed this session.
Therefore, naiurailly, we gave priority
to the other Bill, viz. the Representa-
tion of the People (Amendment) Bill.

Mr. Speaker: Does the House take
it that this is the flnal application for
extension?

Shri Biswas: That is the intention.
Mr. Speaker: The question is:

“That the time appointed for
the presentation of the report of
the Select Committee on the Bill
to provide for the better govern-
ance and administration of Mus-
lim Wakfs and the supervision of
Mu‘awallis’ management of them,
in India, be furiher extended upto
the last day of the first week of
the next session”

The motion was adopted.

DHOTIES (ADDITIONAL EXCISE
DUTY) BILL

Mr. Speaker: The House will .ow
procced with further consideration of
the Bill t{o provide for the levy and
coliectlon of an additional excise duty
on dhotfes issued out of mills in
excess of the quota fixed for the our-
pose.

[MR. DEPUTY. SPEAKER in the Chair]

Pandit D. N. Tiwary (Saran South):
Sir. my misfortune is that the lon.
Minister does not understand the
natioral language in which 1 prorose
to speak.

Skl K, K Basu (Diamond liar-
bour): Even if he understands. the
matter won't improve.

fm Vo gwo fwrd. WX
2t f g% fegaw T Y Imwy
W oA ™ oadw o, Afer
oy A% sWl A s & SR
Bfer dowzR 9T N7 T fem R 4.
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®) 39T 19 &Y 39 7 | 3¢ faw A
mr foar garr §

“to provide {or the levy and
collection of an additional excise
duty on dhoties issued out of
mills in excess of the quota fixed
for the purpose.”

wied | 7§ amn fe N sq@
FATAT AAT, W AR IR 99 fFW
IF ®) AR W § Ay o, a1 fas
Ay IT ) AW | e T W
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£ i o 9g3 w1 AR ;AN R
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(a) he shall be punishable
with imprisonment for a term
which may extend to three years
‘and shall also be liable to fine,

(b) any property in respect of
which the order has been contra-
vened or such part thereof as to
the court may seem fit shall be
forfeited to the Government.”

¥ g wgm e @ wE A

Igw gl & fod wa Fvdant o wf
Hfr faes are *7 oF wgT =27 STEA
§ AT I G g & 7 a2
g as d R 3 Rl A6} @A
®, N fF IR @R ET IO, TR
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TR T fefiaezr qgw o 3w
F WER T A1 T\ YA 4 G A

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): H:
is not following what you are saying.

The Minister of Commerce and In-
dustry (Shri T. T. Krlahnamachari):
It will go into print.

Pandit D. N. Tiwary: That is the
misfortune. Nor will he try to learn
it (Interruption).

% W@ fr e 9 frw
T ¥ AT AN@ w1r € 1@ ) fas
N qF T QY wy £ | 3B
it 78 &y agr § fe § e
a A TR R R s
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TN fear w7 AN qwea e
& q A A% ffear & W wqA
N = ¥ 37 qrfay fsqr € fs A%
I @A afq A € fr ag @ #F
! I W FF ) gA qGF AW
€ & gmd wadre 14 fas & €&
FaT < famg 7 F @ | FAY €A
IA T SqF ITT 9T IAFT I¥
fra< ar fs 3¢ daW ¢ T W
7 F¥oh | W fas wfew 3
EF O wIW ) A °F AN
W | @ 9T MTA4RZ AT W
g rfgn @ w® IFA FEw AQ
dryga I amaragar ... ..

Mr. Deputy-Speaker: Whatever the
hon. Member has said so far hasg ai-
ready been said. I will request him
to confine his »cmarks in the third
reading...........

Pandit D. N. Tiwary: No, Sir. Per-
haps the Chair has not followed ine.

Mr. Deputy-Speaker: I am able to
follnw Hindi thoroughly well

% 77 ey amar § A awan
g
Just now I have been following the

hon. Member 1 can speak in Hindi
also. So let him not say that.

Now, he has not said a word vver
what has been said already. Very
well. He may go on. Let him conflne
his remarks to what Is proper in thz
third reading stage.

qfem WMo gwo ferd @ ww ¥
& 3 § v afgae afedt
o 2vene afed w1 ¥ g3 frar
wrg f§ EA ¥ IJUWT € FEQ A
Ty qferft wTaR % I WY § o
et o & G a7 fF T T -
¥ w1 wF A e O v @ o
faw & w9 fires F aff wfews wrdy av
tr oax ¥ 7 awve @R [od
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Severay Hon. Members rose—

Mr. Deputy-Speaker: 1 will .alt
upon the hon. Minister because so
many hon. Members are rising.

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): Sir, my State of
West Bengal has fgured prominently
in the debates.

Mr. Deputy-Speaker: All bon. Mem-
bers who want to Speak will kindly
fise in their seats.” > ‘; g
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Some Homn. Members rose—
Shri K C. Sodhia (Sagar)

Mr. Deputy-Speaker: 1 think the
hon. Member has already spokcen.

Shrl K. C. Sodbia: Sir. I wish to
speak on the third reading.

Mr. DeputyEpeaker:
Members; how many minutes
each hon. Member want?

108e—

There are 13
doues:

Some Hon. Members: Five minutes.

Mr. Deputy-Speaker: Thirteen int.
5, that is sixty-ive minuies; say, one
hour. Now, it is three o'clock. Shall
we carry on till 4?

Babu Ramnarayan Singh
bagh West): Why not. Sir?

(Hazari-

Mr. Deputy-Speaker: Hon. Members.
will remember that just now the
hon. Speaker read about the Advisory
Committee decision. 1 will close this
at 415, giving 3 minutes to every
hon. Member. I do no{ know if the
hon. Minister wants to speak.

Shri T. T. Krishnamachari: I have

said all that I could say, Sir.

Dr. Lanka Sundaram (Visakhapat-
nam): Will all the hon. Members
who want to oppose the third reading
get a chance?

Mr. Deputy-Speaker: All people
who are supporting the Bill are also
opposing the BilJl and all thcse wh>
oppose it are also supporting. Thee-
fore, I am unable to make out who
supports and who opposes the BIil.
1 give preference to the oldest gentle-
man, Babu Ramnarayan Singh.

+ @t wnrwoaw ey JOTH
wEER, ¥ €3 qv & for oy WY apr
TR AT X |
IR
| 2
qmmrfhg: UL £
favae & avaeq @ fr1ar af gi Al

9 ot Ay,
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a1 & wx ufes a wEar TIED,
qg A TWr & § | Dfew 37 IwT
FEAT ATEAT § fiw T8 T3AW F O
N ¥7 v O qifEd, 57 A
Z &y wAT 9Ifgd, fa@ & /it A
¥ OIar¢ R 1 ot &y gt
FTAT S A& A2 § W A feay
AR IITT Tq £ qradr g AR
T 999 T AT TX & IX4TZ &<
W d dereR AT F FFr €
A I 7 D F woAY ughew w7 faw
SINAFIF ) AT NT wgarg 5
W 9T Aifew @ W faaa & ol €,
a7 T & forad gTQ E, § ¥@ 1A’
AR fag NETE FECARBET
A& §1 74T, e ag w aATAgEE
A8, 5 (= & Arag T T F A
%1 g qrfaa s 37 rfgm o

Shri D. C. Sharma (Hoshiarpur):
There is a proverb which says that a
man should beware when everyoue
speaks well of him, 1 think a s.milar
thing can be said about this Bill or
something else when everyone speaks
ill of it. 1 have listened to the de-
bates on many occasions in the House
but I have never before found such a
unanimous disapproval of any bill s
of this Bill. From every point of
view, it ig a very illconceived BIii.
It is a Bill which is not going to do
good to anybody. It is an U wind
that does not blow any good or does
not do any good to anybody, and this
Bill is not going to do any gocd to
anybody. Will it tide over a crigig in
any effective way? 1 think it has
not taken into accoumt the textiie
crisis that exists in this country and
on which s0 much of our employment
dependa. Has it taken into account
the sentiments and feelings of those
people who are wedded to the cuit of
swadeshi? 1 dox’t think so. I think
there are several persons who have
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{Shri D. C. Sharma)
spokes against the Bill on the
s:rength of its being almost anti-
swadeshi in gpirit., Has it taken into
account the point of view of the con-
sumer? 1 don’t think so. 1 think the
ronsumer is going to be hit hard by
this Bill because of the additiona:
burden that w:ill be pu: upon him.
The mill-owners are not going to
suffer on account of this additional
jevey of fine and they will ind some
way to dea! with the situation so tha:
the burden will be put on the con-
sumer. I think, Sir, :hat this Bil! is
not going to do anything useful to
any section of consumers. public or
business people. We would like to
ask the hon. Minister what is going
to be the policy of the Government
in this matter. 1 think the os:ensible
object of the Bill is to help the hand-
loom industry, but is this going to
help that industy? 1 doxa't think so.
There were -certain amendments that
were put before the House about tie
name of the Biil, about the deRnition
of dhoti. about the deflnition of rate:
and about the way in which the money
collected through this duty shoulsl be
utilised. and 1 had always thought
that the hon. Minister had an
open mind. but while he was
deaiing w:th this Bill, 1 think he
was giving the example of a closedl
mind. There were ceriain amend-
ments which he could have accepted
without the least harm and those
amendments might have imprnvel
the Bill. For instance, the deflnition
of dhoti that is given in the Bill is.
to say the leas:, obsolete. 1 come
from a State where dhoti, which hax
not a coloured border, is used very
much_by widows and persons who
are not of the fashionable type. The
hon. Minister hag held this out of
order and by thia he has opened the
flood gates for those people who wiil
try to circumvent the provisions of
the Bill. Again, I say, Sir, that I taik
about the State which used to be
No, 3 s¢ far as the handloom weavers
are concerned. Madras was No. |,
Assam No. 2 and my State was No. 3.
and even in spile of the partition, my
S‘ate is not badly off so far as ‘his
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kind of industry is concerned. I think
this kind of Bill ia not going to do
any good to those weavers who ire
there, and I think it ia going to harm
them definitely, because 1 feel that
all kinds of cloth under the counter-
feit name of ‘dhot{’ will come on the
market and they will take away that
market which the handloom industr}”
is now having.

One thing more I want to say
The Bili should have been presented
in a more comprehensive form. After
all the problem in india at this time
is to limit the sphcre for industrial
productiion and the sphere for hand-
loom production. 1 think this kind nf
tinkering with these matters will no!
do us any good. Somcthing should b
done on a comprehensive scale, as
has been pointed out, that will limit
this sphere. That will help us I
think the handloom industry has no
right to thank the hon. Minister for
whatever he has done. I think hc
must have done this in good faith,
but 1 am sorry in the implementation
of that good faith it has not be¢n ax
effective as it should have been 1
therefore think that this Bill should
not be welcomed at all and I say that
it should not be passed,

ft wimd (spR—dHa—
e afaat) : SeTeasm  wRRRm,
AW @ q1a w1 3w 3 iy wvm S
T 3 a7 L) U ¥ FAT WU
fary fd e q WY IAHY oF Y A
# @ B A& avAr WK IR WY
T M Fawrs dargerqa
§NA ¥ §F% § N FONT S@y
a1 I§W i evFe AF frar 1 @
frigs & & &Y T 6 fx &t
W I7 &T A g Y e, @
g ® A IR AG ", w@ife
THE T°qTF T ITH & @ & I8+
IO @ Tdmfgas s 1 R
I T2 , TN TEe qT TG
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TN AR ¥ gaw § T 54 AW
M g w1 3

FYE ¥ AT R 9 & gAw
& & a6 q@F e wa w72 QT FDT
a0 gt g ag ar i v woE g2
2 feq Aq 9, 97 NI G FFT &
9z 97 fear @ O

TG &I AN g ¥ fof fx 71 arar
a7 398 W #7w & wrfaw fwar war
qr 1 W T T FOA A L, AT 9
oA N gfafm st arar &, 7T Q@
WA GG orF Ty R, B AE
Iz o1 R @ , O 9™ A
F41, T HF A #3741 & 91H, $€
gy Ag ¢, Wifs 5w T A ¥
FITW § T TF §I47 , TT IV AF
T SHNE § T w6 & | A0 R
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=1 &, 3feT gart ox @ qdivfa
wTE /gAY qgRE & 9@ Sgw A
g W fa=ra <& w9l O F AT Y

-

T Waawan WEIT T8 A,
W 7Y * 39 @0 & F@AT I
g

Shri Bhagwat Jha (Purnea cum
Ssntal Parganas): 1 appreciate the
sentiments and the motives that have
moved the hon. Minister to introduc:
this Bill in this House. [ also :ick-
nowledge the forces—the lesser coun-
terparts in the various States— that
have forced his hand to introduca
this Bill. I also know the result of
our discussion, but yet, I want to re-
gister my own voice with many of
the voices that have been expressed
in this House while speaking on this
Bili, It has been said af the outset
by the hon. Min‘ster that his onty idea
to bring this Bili in this House is to
encourage and help the handloomn
weavers. May I ask. how. by passing
this Bill, he proposes tg give the hang-
loom weavers beyond that 60 per
cent.—40 per cent is reserved for the
handloom weavers-—-and by putting
an additional excise duty for it?
Does he mean that by putting this
duty he will be able to check the
millowners from producing mare
than 60 per cent.? Is it not within
the millowners’ right and power to
sell cloth, which is produced over the
60 per cent. at a lesser price in the
market and thereby underseli ‘he
handloom weavers? We are definitely
of the opinion that by passing this
Bill. the handloom weaveryg are in a0
way going to be helped. This is just
another way of getting profit and
other advantages for the millowners.
Beyond 60 per cent. they will produce,
whatever duty is put over that limit,
They will produce it and they will
float it in the open market. The
common man and, 1 say, even the
shopkeepers do know the theory of
economics. the theory of demand and
supply. The shopkeepers in my vil-
lage will say: '‘Here is the cloth which
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hag been produced over the 80 per
cent. limit. I have only this stack
You have it or you do not have it.”
Thg common man wlill have it and he
will pay the cost—instead of Rs. @
per pair, he will pay Rs, 12 per pair
and it is a simple thing. 1 suppnse
that all the friends, either here o1
there. have unanimously said that by
passing this Bill we are not going to
help the handloom weavers. So.
while appreciating the sentiments and
the motives of the hon. Minister, we
feel ronstrained 1o say only that
much. and not what ] would have
said of thig Bill if it would have oeer
framed otherwise. With these words
Sir, I conclude.

W waww fag 7gw (35017
e A, ¥ qEewr @A wYAT
g 5 o9 @ g fak @@ #1 3w
g wame fear | ¥ W § @
Rt iwaadme
D @ 4, Y faegA W qAEi A
Tz e Ty A 4 oy v
oar faw ggt T I ewr § fwad
arfaw €7 7 WS 9fa 7w g5 Frar
mr &, feT o ag o femm o @
2 OR @Ay | AT F g
A 9 N F swEa § fr oe A T=_T
e M A A @, Afew Fse
N og oy v QT @ I AWY @ ary
R fF wme g TR N g
AN gt Fa79 WOH IR
% fawg & o v vwew § O fr i
T THTT ¥ A 8, AZ Q7 &
QRT qI S qrAT S¥W § 6 AT
% £ AEd A g & |
# qrarir w1 e gfxw S femr
T ¥ @ # WX 1y fer e oY
o gk § 1 o W faw @ QT
T, ) R % W B NA
¥ R ofr TrwT § o v werT Y



839 Dhoties

M g RR E, ITET A
U1 AR QWA Hy JARU A
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WA F TAWT TAQ WII(HET § @@
T TS T g A%
Iq R @ fdws & 99 £ I & T-
R F OF TFT T TR T J1AT
g UxTT W AT W3 FT A
A8 F 75T ot aga T "= § O
§ gawd § 5 qEamwar Ty I A
fx 547 agRe ox owr e =9 fom
¥ § gTed A FgEar
T a% ot fomd g EvgE o )
W qrdY Jom N Srwea e o 9@
% QT fast K& wrgm Aw o% W A
A IT AN &Y g AT G ST A
A T g fawow w0 defrgd €
I®F A FF AT T AT
i fF o a m @@ aw U W
e §1 € a7 & 9 3 I oF
arg fom & e AT H TEAFT
[EEAT ¥ W& |, /T § AT @Y
3g ) fr 9gd 0@ sfoaew fas aml
9T I a7 ag fr a¢ ¥&7 FI=w
T, OF Qg AR & AF £ §7 & 30
FIET T TAT FF 1. F& A% T AGY fwar
AT AW T ATEE F A TN IO Sul
N T G /ET W A A
oRfrdl  TET QAT wEA ey
& TE WA A €

A% G941 WO ® I 9
e fafreeT ¥ ag Y | 540
T § & e % T W sRw
&N, IO AW &1 qA & THW
feren avd =0 2 Y & w38 &Y
9% T 3, ¥ fad ety ok &0y
wafie I@ | # JoTd WX IW
NIWFIH, FIEF & 83 T AT
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No Ay & TEW 57 oAl &
92 & a9 99 ®T® AT fA|A oy
TJT0 wHard §, @A fmfawd €,
afeaiz & aww § Sfadwd
% Y §, IT 97 FT I FIA WA
FEY G OTT AT AT HA A
Towa g f& a@a ¥ 37 Fm §)
qw ogm o

WA € §F FL & WIT AR
w1 JTT F@TE
Dr. M. M. Das: During the discus~
sion, rather long and heated discus-
sion. during frs: reading of the BIll.
my State West Bengal has been fea--
‘ured very prominently by frequent
references to it. Pandit Thakur Das
Bhargava, an eminent. senior aad
esteemed Member of this House and
some other speakers referred 1o the
speech delivered by one of the Mem-
bers from Wesi Bengal and expressad
their surprise  that a spokes-
man from West Bengal, Ben-
gal which led the Swadeshi mcove-
ment and preached the boycott of
foreign goods. should speak against a
measure calculated to benefit th:e cot-
tage industries of the country.

Sir. it is true that the Bengal of
the past, the Bengal which my nn.
friend Pandit Thakur Das Bhargava:
knew, does no longer exist. It his
been effaced from the map of Tndia
A small truncated province. reduced
to one third of its former size, inha-
bited by thirty lakhs of unforiuaate
refugees, West Bengal is but a relic
of its own glorious past. Sir. frust-
ration, poverty, unemployment and'
hunger are sweeping today through
the length and breadth of that unfor-
tunate truncated State,

S8hri B. K. Das (Contai): Not so-
bad!
Dr. M. M. Das: My hon. friend from

Bengal says: 'Not 50 bad’, but T
hold a different opinion from him.

U wish to tell my hon. friend Paadit
Bbargava and others that Bengal may
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[Dr. M. M. Das}

have lost in stature, but Bengal has
not lost in patriot sm; Bengal has not
lost her love for the motherlanad:
Bengal has not lost her spirit. of self-
sacrifice for a noble cause.

Sir, I appeal to my hon. friend Pan-
.dit Bhargava and others to under-
stand. to appreciate the difficulties,
‘the knotty problems that the Waest
Bengal Government have {0 face due
t0 the promulgation of this restrlc-
tion order.

Several hon. Members of the Hou:se
referred to the socalled misbehavlour
©f the textile mills of West Bengal
:and asked why adequate actioa was
not taken, why condign and deterrent
punishment was not meted out to
these tex:ile mills in West i3engal.
‘Some of my hon. friends here also
pointed out the tacit support which
the West Bengal Government gave to
the mills. 1 wish my hon. fricnds to
understand the implications. the re-
sults, the effects. of the restriction
order upon the cloth market in Cul-
wutta and other places in West Ben-
®al. Sir, as soon gs the restrictlon
order was promulgated, dhotis be-
«came scarce in the Calcutta market
and the price shot up by 30 to 40
‘per cent. The people of West Bengal.
unfortunately, are a politically con-
scious people. They =aw that by an
act of indiscretion and want of fote-
:sight on the part of the Central Gov-
ernment this ar:iflclal scarcity in the
-cloth market had been created. Sir,
‘the common people of West Qenga!
-driven to desperation by poverty, un-
-employment and hunger were nJt
prepared to take this situation lying
down: (wlmly. The Governnment of
West Bengal, grown wiser by the bit-
ter experience of the past, felt the
pulse of the people and they knaw
‘that a storm wag coming. Ther ap-
yroached the Central Government,
they pleaded with them. they imploz-
ed them to help them. so that this
<risls may be staved off.

Sir, that was not all. The West
Bengal Government had to go so far
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as to impose a temporary ban 1ipon
the export of all mill-made cioth
from tha: State I want my hon.
friends to understand, to appreciale,
the situation which the West Bengal
Government had to face at that {ime.
Sir, 1 shall be failing in my uty if
1 do not express my thanks, my ap-
precia:ion and gratitude to the Minis-
try of Commerce and Industry at ihe
Centre for the consideration, for the
sympathy, for the understand:ng
which they shbwed towards the Gov-
ernment of West Bengal in those diffi-
cult days.

Sir, we are told "by many hon.
Members in this House and by the
hon. Minister for Commerce ani In-
dustry that the first suggestlon to res-
trict the production of the mills came
from Rajajl, our great Chief Minister
of the State of. Madras; because he
wanted to do something which wouidl
benefit the handinvom weavers of
Madras. There was a difference of
opinion, Sir, among the administra-
tors of this country about this pro-
posal, but the dissentlent voices were
silenced, the opposition was ruled out
and the suggestion was given effect
to. As a Member. coming from West
Bengal I must submit to this House
and to the Government that a pullcy
which may solve to a small extent
the problem of one State, but would
at the same time create difficulties and
knotty problems for the others. should
not be given effect to by Government.

Rarze €e A ( Forer qwwge):
IS AET, @ Frer Y 2w w7 @
I oagFEs B @ R o g
e W fee w1 fw erh wiRiw
M) arcr &1 & 33 g &
whiw § s &< @7 § o wiw
T & ATT &0 & T of7 g @
t fe o v 3@ & 78 N dwme
iuw.ﬂ-&vﬁw}mnmm
T 9 d fam & ceerd W D
nf €, I el N fawr &3
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FOET 31 g1 & W Afew 7@ R
AR g o 4t fe o fer &g
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IO AT T W FH W ACE
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¥ I W fe N freag I fear
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T IR FA 7. fars a7 374 e
FEAE FL | WX T AFTRT qWr
YA F § FR) v § N AR
T s g fe a@ag 7@ frad
amd N 7gEnl § S §7 TR
== 73 Faar 9 W) T o g
fF g AT FTw w1 QU & ag) R
& T 2|a § v g fafrex aga
2 a3 & fean fw aEf a2 & 0 TE Qfaar
fae) @ da N ;g AR Yo T
e & fod @F & @R ) @n
&N fraagfea TR § IR T
eZhH g A A AR A I A
2ar (FF e to TG § TR TR
T T W|E F W o fafaex
g 7 W 9g A4 2@ f6 @ qawWR_UA
AmA AN H Al T]
TERMA & fams s §3 &
™E ¢ ffffes smw 3= @
fog vy faw ad § R @ WARTH
q R O ) aniE ) W Wk
qinfrd F ff R gwW aniw
542 P. S. D.
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[ ot wreo ®1o fam ]
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w fame )

Mr. Deputy-Speaker: No more
minute, Shri Samaanta, I will fAirst
of all exhaust hon. Members who
have not spoken on this Bill.

Sbhri 8. C. Samanta (Tamluk): I
apprehend that Government will rave
to bring another measure to meet
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the defect that has crept into this Bill.
I am referring to item (if) of sub-
clause (a) of clause 2 which reads
“contains coloured yarn on its wvor-
ders"” while defining dhoti. By this
the textile mills will go on producing
dhoties—they will not call it dhoti—
with white borders. They will go an
producing thans which will be cut
into pieces and the borders will be
dyed or stamped outside,

Our Government 18 anxious to give
relief to handlooms and handloom
labourers by cutting the quota of
dhoties in mills. But if in this way
the mills go on produclng dhoties
with white border—they will not call
them dhoties, they will call them
thans—then what will the poor hand-
loom labourers get?

Now, In spite of (B2 cuf of the
quota of dhoties, the only difficulty
that handlooms are facing is the want
of yarn. They are not getting suffici-
ent yarn. The hon. Minlster in his
reply to the debate gaid that in differ-
ent States of India the handlooms
weave different things. Im one part
they produce dhoties and sarees; In
another part a very small quantity of
dhoties or sarees is produced. So in-
stead, of putting this restriction on
dhoties or sarees. if the Government
had tried to supply the handlooms
with sufficient quantity of yarn they
would have been beneftited. My sug-
gestion is, let the Government come
forward to nationalise this textile in-
dustry, If they are not able to do
that, let them turn these textile mills
into spinning mills and allow these
handlooms to be provided with a suffi-
cient quantity of yarn so that they
may produce dhoties, sarees and
other things, so that these handloom
labourers—wretched labourers—may
he saved from the catastrophe they
have fallen in. This Governmment is
trying to put restrictions on these
textile mills with different measures.
But, these clever people are finding
out loopholes and are not allowlng
the Government to help those whom
the Government are very anxious to
help. My request is that the Govern-

26 NOVEMBER 1852

(Additional Excise Duty) B4b
Bill

ment shouid see whether these textile
mills could be turned into only spin-
ning mills.

Shrl Gidwani (Thana): Sir, I do
not want to repeat the argwnents
which have been advanced in this
House. Every section of the House
has opposed this Bill. Except the
Commerce Minister, there is not a
single speaker either from these
Benches or those Benches that has
spoken in favour of the Bill. There-
fore, I feel that it would be an insult
to democracy and a murder of demo-
cracy if the Commerce Minister pro-
ceeds with the Bill and it is not with-
drawn.

Shri K. K. Basa: He has got it.

Babu Ramnamnyan Singh: There is
no democracy.

Shri Gidwani: My Congress friends
have been saying that they will not
be able to face their constituencies
after this Bill is passed. @~ May 1 ask
them, it every one of them feels that
it is harmful to the cause of the hand-
loom weavers or the handloom indus-
try, why don’t they tell the Govern-
ment that they should withdraw this
Bill. They may go to the Party or
their executive. After making vehe-
ment speeches against the Bill, when
the bell rings and the motion is put
to vote, if they go and vote for |it,
they will be murdering their con-
science.

Bahu Ramnarayan 8ingh: They
would not do it this time.

Shrl Gidwanl: I say, in the name of
democracy, in the name of service to
the people, in the name of Gandhi, in
the name of the Congress, the Govern-
ment must withdraw this Bill. One
hon. Member was finding fault with
the officers that they were not follow-
ing their masters. The new masters
are not their masters: I am not enter-
ing into that matter now. The real
fact is that the hon. Minister has a
capitalist ‘Athmgq’ in a body of
vanaspati Congressman. It is high
time %o realise the whole situation in
its proper perspective and make an
effective change in the persmmel of
the Government,
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Shri Sarangzdhar Das: Mr. Deputy-
Speaker, Sir, knowing full well, com-
ing at the fag end of the debate, that
the caravan will go on in a few
minutes, I still oppose this Bill, and
very strongly also,

In doing this, I wish to refer to a
country about which I read this morn-
ing. Our Textile Commissioner had
been to Japan and he has come back.
He has delivered a lecture somewhere
in Bombay about the way in which the
textile industry there co-operates with
all sorts of cottage industries. There
the small industries and the large
industries are so well co-ordinated
that they go on together, and both of
them show true patriotism. Then,
again, later in the forenoon, I heard
our hon. Member Shrimati Ammu
Swaminadhan about her experiences
when she said the same thing. I am
myself reminded of what I had seen
40 years ago in Japan. There, because
of the intense patriotism in that coun-
try, the capitalist mill owners, big
fellows, do not try to swallow up the
little fellows. They co-operate with
them so that Japan becomes big and
prosperous. As you know, Sir, before
the First World War Japan had
captured the cheap market all over
Asia and in parts of Africa also, be-
cause of that co-operation between
the big fellow and the small fellow.
Also, the steamship companies that
carried the goods to the foreign
markets so co-operated with the pro-
ducers that there was a specially low
rate of freight for the Japanese goods
going to foreign markets. Unfortu-
nately, in our country, that universal
patriotism does not exist. I have also
known another big capitalist country
that my hon. friends say is an imperia-
list country, and compared with them,
our Indian capitalists are absolutely
self-centred and they want to aggran-
dise everything for themselves. We
see particularly in the textile indus-
try, during the last 5 or 6 years, some-
times, there is scarcity of cloth, but
there I8 yarn enough for the handloom
jndustry and handloom cloths come to
the market. Then, the mills produce
“¢loth and the stocks of handloom cloth
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accumulate. Then again, something
happens and the mlll cloth goes out
to foreign markets and then, there is
scarcity. Sometimes, they do not
sypply enough yarn to the handloom
weavers. During the present Com-
merce Minister's predecessor’s time,
there were processions here and there
and he was mobbed in Nagpur or some
place in Madhya Pradesh because they
held him responsible for not getting
sufficient yarn. If there is yarn and if
they produce cloth, there is more pro-
duction here. A restriction order was
passed. I do not agree with many of
my friends who have spoken against
this Bill that the officers concerned
are to blame. I blame the Govern-
ment itself. As far as I can see,—in
the sugar industry we had seen some
years ago and also in this textile in-
dustry the Government is run by
these mill owners, whether it is in
sugar or in textiles, whether they are
in Bengal or U.P. or Madras. Capita-
lism does not know any provincial
barriers; they are of the same breed
all over, and that breed is ruling this
country through this Government. I
therefore make this constructive sug-
gestion that, instead of patching up
here and there, handling a situation
today and then again another situa-
tion next year, the Government must
nationalise the textile mill industry.
When I say this, many of my friends
will say, where is the money to pay
the compensation. (Some Hon. Mem-
bers: No compensation.) You knaw,
Sir, and every one else knows that
many of the mills in Bombay and
Ahmedabad are 30 or 40 or 50 years
old and they have paid their capital
hundreds of times over. Those mills
that are are new have some value.
The compensation must be calculated
on the basis of the condition that
mills are in. If that is done, the com-
pensation will not be very much. But
whatever it is, whether you pay full
compensation or a small compensation,
for the public good, acquire these
mllls and then, so regulate that that
patriotism of Japan will be manifest
in the Government here. And then
only the mill industry can be regula-
ted and tbe handloom and spinning
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industry and Khadi industry will pro-
duce such lines that they are most
capable of doing. The mill industry
will produce goods that can be ex-
ported and that can cater to the needs
of a particular class of people who
wear fine and superfine cloth and so
on. In this way only this eternal con-
flict of the last number of years bet-
ween the mill industry and the hand-
loom industry will disappear. Other-
wise, this patching up will not do, and
I will have the chance to say again
that this Government is run by these
mill-owners, whether it is sugar,
textile or rubber or any other indus-
try, that the Government is always
looking to the interesis of the big peo-
ple and not the small people. I say
this again because in this case, where
they have gone beyond a certain limit
in producing cloth, why is it that
those who transgress the law are not
punished? There are many laws that
a poor man infringes. Do you let him
go scot-free and give him a reward in
another way? You don’t. It is only
the vested interests that you protect.

Mr. Deprty-Speaker: There does not
seem to have been a law, empowering
Government to impose any punish-
ment.

Shri Sarangadhar Das: Well, the law
should have been there. They don't
do it.

In the sugar debate I remember we
were told there was an ggreement
between the Government and the
sugar mill-owners that they cannot
sell beyond Rs. 28-8-0 per maund, but
later on it became known that there
was no written agreement. It was a
gentlemen’s agreement and the Sugar
Syndicate said that Rs. 28-8-0 was the
minimum price and they could not
prevent any mill from raising the
price beyond that, and that the maxi-
mum was not Rs. 28-8-0. So, in that
way, loopholes are kept by this Gov-
ernment so that the producers, the
big producers, the mill-owners, can
have the advantage, and any time,
some loophole which is discovered,
then again something else is wrang
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which will result in another loophole

being discovered next year.

This is all I have to say, and mine
is the only constructive way in which
you can enforce patriotism on the mill-
owners as well as the people, and this
is the only way in which the mill-
industry and the handloom industry
and the Khadi industry can prosper in
this country. Otherwise there is no
hope.

Shri Kelappan (Ponnani): I do not
agree with my friend Shri Gidwani.
I am not troubled on the score of de.
mocracy. Democracy consists in say-
ing what you please and in voting as
you are told. If there is going to be
a division on this Bill, you will see
how people vote.

1 agree with the Minister of Com-
merce and Industry that this is a very
simple measure. It only proposes to
levy a graded duty on dhoties pro-
duced in the mills in excess of the 60
per cent. they are allowed. From
that point of view it is simple. But if,
as the Statement of Objects and Rea-
sons says, it is in pursuance of the
decision to help the handloom indus-
try, then it is a very disappointing
one. This Bill waters down the pro-
mise that has been given to the hand-
loom industry. The problem that
faces us is not simply how to find a
market for the handloom products—-
that is easily solved,—but how to re-
suscitate and revitalise the handloom
industry which is already dying. It
is not simply a decent burial that it
deserves as the hon. Minister thinks.
Our problem is how to expand this
cottage industry and solve the problem
of unemployment.

It s said that there are 29 lakhs of
handlooms in this country., Here is a
cottage industry which is capable of
considerable expansion and can pro-
vide work for a hundred lakh of
weavers or more. The handloom in-
dustry properly organised can give
work and food for § crores of people.
Viewed in that light, this measure is
a reactionary measure which amounta
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to a betrayal of the handloom indus-
try. I know the Industries Minister
is a friend of the mill industry and
the business concerns. He does not
beliave in cottage industry. He may
not be committed to the revival of the
cottage industry, but the Congress is.
I do not wish to say anything more on
that.

It was as a result of widespread
agitation in the country that the manu-
facture of dhoties by mills was restric-
ted. The demand from the State of
Madras was for the reservation of
dhoties and sarees to the handlooms.
The Minister did not see his way to
do that. That was the only way really
to revive the handloom industry. If
this Bill is not intended as a going-
back on the original decision to res-
trict the mills to 60 per cent. of the
production of dhoties, I cannot under-
stand why there should be a graded
duty. The duty must be a computa-
tive one. It is iinmaterial whether
they produce 5 per cent. or 50 per
cent. more. I shall make it a rupee
per yard.

I concede it is somewhat indecent
for well.fed people to discuss the
hunger of the less favoured, but 1
want to remind the Minister that
hunger was respongible for all the re-
volutions in the world. It was hunger
that precipitated the French Revolu.
tion. A mob of hungry women
marched to the Parliament House,
The politicians made good their
escape. They, joined by their men,
marched on the Bastille and the fall
of Bastille was the inauguration of a
new era in Europe. The revolutionary
movement in the "hungry forties” of
the 19th century in Europe also had
its origin in hunger. The revolt of
the East against Western dominstion
was really due to hunger, And this
Government also may take a warning
from this. Unemployment is going to
be the rock on which this Government
will crash,

Shri K, K. Ragp: Will they make
good their escape?

26 NOVEMBER 1958

(Additional Excise Duty) 854
Bill

Shri Pocker Saheb (Malappuram):
In the first place, I would just remind
the House that I have got the greatest
respect for my colleagues in the
House, but it is high time that a con-
vention is established here that the
voting should correspond with the
speeches made. If the speeches made
here are taken into account, I do not
think this Bill can survive the debate.

4 p.M.

Coming to the Bill itself, I should
submit that it is the most ill-conceived
Bill. It is difficult to understand what
is really intended by this Bill. Is it
intended to help the handloom indus-
try? Certainly, it does not help the
handloom industry. Is it intended to
belp the consumers? No, it does not
help the consumers. If at all it helps
anybody, it helps the millowners
themselves, though it purports to im-
pose some kind of a levy on them.

This question of the mill versus the
handloom industry is a chronic one,
and it has come to a crisis now. If
you see the thousands of persons roam-
ing about the country, particularly in
the south, it is really a heartrending
sight, and our Government here do
not seem to tackle the problem
seriously. They are playing with the
problem, and with such a Bill as this
they seek to tackle it. As has been
characterised by an hon. Member on
the other side, this is nothing but an
eyewash.

If it is said that this Bill purports
to help the handloom industry, I ask,
how does it help the handloom indus-
try? When it is mentioned by some
hon. Members on this side of the
House--0f course, it might be from a
Communist Member—that so many
hundreds of persons are dying of
starvation, on account of having been
thrown out of employment in the
handloom industry, the hon. Minister
meets it by saying that whatever
comes from the communalists. ...
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Dr. Rama Rao (Kakinada): Com-
munists.

Shrt Pocker Saheb: I am sorry, I
meant the Communists. The hoa.
Minister meets it by saying that what-
ever comes from the Communists is not
1rue, for he has no faith in their bona
fides. I certainly do not see eye to
eye with the Communists, and I too
am one of those who think that they
are wanting in bona fides in gmeny
matters, but when a Communist
speaks the truth, it does not cease to
be truth, simply because it comes from
a Communist. I do say that many
‘people who have been thrown out of
employment in the handloom industry
are dying of starvation. What have
the Government done to save the
lives of the many hundreds of people
who are roaming about in Malabar,
in Calicut and other places, where
gruel centres had to be started for
months, in order to save their lives?

The hon. Minister was saying that
no constructive suggestion has been
made. When a constructive sugges-
tion was made by no less a person
than that veteran administrator, the
Chief Minister of Madras, to exclude
the production of dhotis and saris
from the mills, and reserve them for
the handloom industry completely,
what action did the Central Govern-
ment take? They cared a twopence
{or that suggestion, and now it is being
said that no constructive suggestion
has been made. Why did they not ac-
cept that suggestion, particularly when
it came from the most responsible
person, from a veteran administrator,
who was in charge of the Commerce
and Industry portfolio, in the Centre,
some time back, and whom the hon.
Minister of Commerce and Industry
calls his erstwhile leader? 1If the
Government were serious, they ought
to have brought a Bill reserving the
dhotis and saris completely for the
handloom industry, and excluding
their production from the mills. The
attitude of Government shows that
the mill is their pet child, and what
treatment they are giving to the hand-
joom industry is only one of a step-
motherly character, and it is nothing
dut an eyewash.
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Therefore, I oppose this Bill.

Shri Veeraswamy (Mayuram—Re-
served—Sch, Castes): The intention
of this Bill is to impose a levey on the
production of dhotis over and above
the permissible quota fixed by an Act
of Parliament in January last. Now,
the hon. Minister wants to prevent the
mills from producing over and above
the limit fixed. and also to levy some
duty on the extra production. But
this is not going to help the hand-
loom weavers in any way, as the hon,
Minister has stated in the Statement
of Objects and Reasons. If he has
any desire to improve the lot of the
handloom weavers. he must have
brought in a Bill, reserving the pro-
duction of dhotis and coloured and
bordered saris, for the handloom,
industry.

The Chief Minister of Madras State,
Mr. C. Rajagopalachari has been
demanding from the Central Govern-
ment for the past one and a half years,
the complete reservation of the pro-
duction of dhotis and coloured and
bordered saris, but the Central. Gov-
ernment have been very indifferent to
that just demand. There is a feeling
in the south, that the Central Gov-
ernment have not been sympathetic
towards the people of the south, who
are suffering. You know that there
are lakhs of people, both in the
Madras and Andhra States, who are
engaged in the handloom industry. In
Tamil Nad alone, there are 38 lakhs
of people, who are entirely dependent,
in one way or the other, on the hand-
loom industry. But since the 1last
four years, they have been thrown out
of employment, because of the un-
healthy attitude of the Central Gov-
ernment, Thousands of families of
the handloom weavers have been
broken, and thousands of people have
become regular beggars, and they are
roaming about from one corner of the
State to another, begging from door to
door, even for a handful of food. The
hon. Minister of Commerce and Indus-
try, who hails from the south, knows
very well the plight of the handloom
weavers, and surely he must have
taken some radical steps %o redress
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the grievances of the handloom weav-
ers. Instead of doing that, he has been
strengthening the hands of the mill-
owners, not only by this Bill, but also
by the other Bill that has already
been passed.

If the hon. Minister sincerely and
honestly wants to redress the griev-
ances of the handloom weavers
throughout the country, he must teat
this Bill into pieces, and come for-
ward with a fresh Bill, reserving com-
pletely the production of dhotis and
saris to the handloom industry, and
preventing the mills from producing
any kind of dhotis and saris, coloured
or bordered. Let the mills produce
fine or superfine cloth for the rich
people who are in a position, to pur-
chase any kind of thing that they
need, by paying a very exorbitant
price. But the poor people need
things at a cheaper price. I am sure,
if the handloom weavers are given
employment, they will produce cloth
which will satisfy the needs of the
poor people. I dare say once again,
that if the handloom weavers in the
south are given employment, they
would produce quantity of cloth we
require. We have already begun to
boycott mill-made cloth in the south,
and two years ago, we, of the Dravi-
dian Federation, picketed the mill-
made cloth shops. That is a very well-
known thing, to the hon. Members
who are coming from the south.

So if the Central Government are
going on like this and if they are in-
different to the sufferings of the south,
I warn them that sometime or other
the fight that has been going on for
the past 15 years for complete seces-
sion of the south from the north will
get a momentum and that will decide
this issue.

Mz, Deputy-Speaker: Dr. Rama
Rao. After he finishes, I will call the
hon. Minister.

Dr. RBama Rao: Mr. Deputy Speaker,
Sir, the discussion in the House has
made one thing very clear, that the
hon. Members are alive or conscious
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to the condition of unemployment and
starvation and the critical situation
amongst the handloom weavers. I
do pot think the hon. Minister is
equally conscious of the acuteness of
the situation. He knows the position.
But the situation worsening from day
to day is really pathetic. Because all
the sections of the House, irrespective
of parties, attack the policy of the
Government, the hon. Minister lets off
his steam against the unfortunate
Communist Party. I do not know
what we on this side of the House
said which was not said on the other
side yesterday.

One thing I want to - make clear.
Probably the Minister does not know
that a certain person in Bhimavaram
(in West Godavarl district) committed
suicide. He had left a letter behind—
he did not send the letter to Mr.
Gopala Rao. But after his death, the
letter was found. It was addressed
to Mr. C. Rajagopalachari. ‘1 do not
know whether it was sent to him after-
wards or not. He wrote that letter
after days of starvation saying that
he was dying because the Government
was not helping the handloom indus-
try.

Secondly, of course, I do not mind
all the compliments he paid us. They
come from everywhere—from Syngh-
man Ree to MacArthy and the British
Government.

An Hon. Member: A symposium.

Dr. Bama Rao: Leaving that alone,
I am astounded at his statement that
the handloom weavers do not want to
work. Probably he does not mean it.
He said that they were previously
making money out of the quota per-
mits. It is partly true. But to say
that they do not want to work is
most astounding and adding insult to
injury. People are ready to work and
we all know—you know particularly-—
they work for 10, 12 or 14 hours a
day without a living wage. Facing
starvation they are prepared to work;
and what they want is work and @
living wage. Of course, they can have



859 Dhoties

plenty of yarn. but without a living
wage they have to work.

Before I conclude, I would just
quote a prominent Congressman,
Pandit Sunderlal. He referred to the
Banarsi industry.

Shri T. B. Vittal Rao (Khammam):
Is he a Congressman?

Dr. Rama Rao: A Congressman. I
would just read it:

“Industries which successfully
stood the shock of foreign rule for
over a century are now in danger-
of becoming extinct".

And he talks about starvation and all
that. I do not, therefore, need to con-
vince the Members—and it is impos-
sible to convince the Minister—that
there is starvation among handloom
workers. Therefore, 1 suggest, Sir,
that this is a serious problem. It is
not a problem for a month or two or
a year or two. He has to face this for
a number of years. There are con-
flicting interests--the millowners, mill
workers, consumers’ and the hand-
loom weavers. Therefore, we must
have some compromise. Some people
must have to pay more so that nearly
a crore of people won't starve and
won't die. I saw recently some fami-
lies. I saw starvation in their face.
It is pathetic. Some of them come to
me for medical consultation, and in the
usual routine, like a medical man, I
say ‘Take good food—eggs, milk, fruit’.
But where are eggs and milk? They
do not have even ‘kanjee’, Sir. So the
position is very serious.

The first thing Government must
do is to come to a sort of compromise
between the various interests. Dhoties
and bordered and coloured sarees
must be reserved for the handloom,
And I want the Minister to think in
terms of supplying yarn at cheap
rates to the handloom weaver. Any
amount of money you supply is of no
uge. Even if you give 10 crores of
rupees to the handlooms, it won't do
any good.

I am finishing, Sir. They must look
afeer the supply of yarn. The wily

26 NOVEMBFXR 1953

(Additional Excise Duty) 860
Bill

capitalists may not supply them with

yarn at cheap rates. Therefore. the

Government must think and devise

some means of supplying yarn at

cheap rates, and the Government

should buy all their requirements from.

handloom cloth.

Shri Dhulekar (Jhansi Distt.—
South): I want to speak for a few
minutes. I wish to support the Bill.

Mr. Deputy-Speaker: I cannot allow
it.

Shrl Dhulekar: I won't take much.
time—not more than five minutes.

Mr. Deputy-Speaker: The hon. Mem--
ber will kindly resume his seat. 1
did not allow any hon. Member to
speak for more than filve minutes.
Therefore, that is no concession in my
favour. Already I allowed so many:
persons to speak in the Third Reading..
I took the time much against the deci-
sion of the Advisory Committee.
There is the other Bill pending. Of
course, some people wanted to speak
yesterday. Mr. Rajabhoj went away in
a huff. He would also like to speak..

Shri Dhulekar rose—

Mr. Deputy-Speaker: All right. Mr..
Rajabhoj.

&t d¥o gre TR (WIgT—
faa—sgfaa afaat) : Jeremw
YT, F T 9 TGT FFR AT U
q1, X o7 & W9 A A o g o,
# o ffrex e @ 3 e
g § fe & fow sidizged o
MR MATE WL I FIW
s @ AT T I@ @ & !
uw T ¥ fe @Y T A qror @
QTG 1 g M Ot K g FrFEH
W sw AT 6 A N g
wEKT AT @ ) T ATy T
T OEGT A {0 I/ fewmm
L g g il 1 fucit §
EXH) EF T FT IRV A TV AEC
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afwet s A2 T dF T
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fa: Trafam &1 £ Twr feqr qv I4Y
TFI F FAHC ATIAT A1 | g
feay o a fe <a o T o dega
Jr gr 1 Qo Tw A A v R
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Shrl Dhulekar: Sir, 1 am grateful to
you for giving me a few minutes time

Mr. Deputy-Speaker: The only diffi-
culty that I feel is that hon. Members
come once in a blue moon and as soon
as they come they want to catch my
eye. 1 find it very difficult.

Shri Dhulekar: I only want to clari-
fy the atmosphere that has been made
very tense and thick on account of
several arguments that have been
brought in, although I would say that
they are not relevant at this stage.
The point is very clear that all sec-
tions of this House have supported the
proposition that it is very necessary
that the handloom industry should be
supported, and that the handloom
industry can only be supported
by giving it some protection. Now,
the Opposition benches supported
the opinion of Sbri Rajagopala-
chari that all the dhoti quota
of this country should be handed over
to the handloom industry.
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An Hon, Member: But the Congress
benches would not support it.

Shré Dhulekar: If we consider that
proposition, everbody will agree that
a full stop cannot be put upon the
manufacture of dhoties all over the
country and therefore a beginning has
to be made. Now, we began with
60 per cent. and we levied a duty
and also sald that there should be a
quota which will be 60 per cent,

Now, 1 put this very straight ques-
tion. What is the objection? You
want 100 per cent.; I give you 60 per
cent. as a beginning. Let the hand-
loom induatry take over charge of a
sowe percentage of the dhoties of
India and later a 75 per cent. quota
will be given to them. Sir, first of
all we passed the Khadi and other
Handloom Industries Development
(Additional Excise Duty on Cloth)
Act, 1953, (XII 1853). Now, what is
the logical conclusion? The logical
conclusion is that that if any mills do
not accept the request made by the
Indian people that they should help
the handloom industry by restricting
themselves only to a certain percent-
age, what should the Government or
the hon. Minister do? Some people
say that people should be sent to jail
and they should be punished. 1 say
that it is civil law and you are not
making an Indian Penal Code. Mills
and Companies are not individuals
that particular persons can be punish-
ed. Now, for argument’s sake, I put
this question. How to punish them?
Here it is suggested that we have to
fix a quota by taking the average for
the last year. The average cannot be
a definite quantity because things are
produced from day to day and certain
calculations have to be made. There-
fore the mills cannot say that they
will have only 2 lakhs or 3 lakhs of
dhoties. That average is indefinite.
We have also %o make a provision as
to what should be done if they made
a certain percentage above the fixed
one. Some people will say punish
them. 1 say that they have been
punished in this very proper manner
that their error will be condoned %o a
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mit that error to a larger extent, then
they will have to pay 2 annas, then 3
annas, then 5 annas and then 8 annas
per yard. ‘This' is the penalty they
have to pay.

Most of my hon. friends have read
into this Bill a help to the mill-
owners. I, Sir, for one, cannot read
that meaning into this Bill at all.
What do they want? They want that
after passing that Ordinance we should
keep mum; we should say that it
should be 60 per cent. Suppose it is
more than that; what should be done?
So, I would say, whatever possible bas
been done and a provision has been
made.

Now, people talk of unemployment,
want of handloom industries in
Rajasthan, in Uttar Pradesh and all
that. 1 do not join issue with them
that the handloom industries are not
In a bad condition. I do not say that
you should not organise co-operative
societies all over India and help the
handloom industry. I do not say that
they should not do it and the hon.
Minister of Commerce also does not
say that. I say that every effort will
be made to organise co-operative
societies for having handloom indus-
tries all over India and within a year
or six months we shall have a net-
work of handloom industries all over
the country. I say, Sir, that that
point may be germane to this, but to
say that because handloom industries
have not been started, therefore, this
Bill should be thrown out, I cannot
support.

With these few words, Sir, I support
the Bill.

Shrfi T. T. Krishnamacharl: 1
thought, that after apeaking for about
60 minutes—with digressions, un-
doubtedly—I had explained the posi-
tion in regard to this Bill. But I am
sorry to see that I have not made my-
self clear again. May I re-state the
position, Sir?
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In November 1952, in order to help
the handloom industry and in res-
ponse to a demand that came, parti-
cularly from the South, Government
by the power vested in them under
the Textile Control Order limited the
production of dhoties by mills to 62
per cent. of what they produced dur-
ing the peak period. That order was
in operation practically from January.
The over-all result was that we were
able to restrict the production of
dhoties to 60 per cent. It came to
29,000 bales a month which was less
than 60 per cent. of the production
during the peak period and about 64
per cent. of the normal period. The
result of it was that the price of mill-
made dhoties went up. It went uptc
40 per cent. in the case of superfine
and 15 to 30 per cent. in the case of
medium and fine. That was the cul-
mination that was desired by restric-
tion of production. If production is
restricted, naturally the price of that
commodity goes up.

An Hon, Member: Who is benefited?

Shrl T. T. Krishnamacharl: I will
come to that. Then the price went
up. As a result of the prices going
up, the handloom industry in South
India did benefit to some extent.
It may be that it did not get the
amount of satisfaction that was neces-
sary for the handloom weaver, but
there is no denying that he has bene-
fited because the consumption of mill-
made dhoties in Madras had come
down by 80 per cent.—that was what I
said yesterday. But, Sir, the prices of
mill-made dkoties inOrissa, in Bengal.
in Bihar, in Uttar Pradesh, in Rajas-
than and in the Punjab went up, and
so the Governments of various States
did not react very favourably because
the problem of dhoti—handloom weav-
ing-—-was not one that was very pro-
minently before them. They had the
problem of handloom weavers and
undoubtedly, every State has it, but
it is notso much aquestionof dhoties
and saris for them, and, therefore,—
I am not disclosing any secret which
ought not to be disclased-—-the Gov-
ernments of Bangal, Orissa, Bihar and
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‘U.P. did not like this measure and
-did protest against the restriction.
“They said “You must make an excep-
tion in our favour”. Having agreed to
a policy which had to benefit the hand-
‘loom industry—this country being one
and we can only legislate for the en-
‘tire country—Government had to
stick to their views. My hon. friend
.on this side from U.P, who is a very
mild and meek man, did get excited
and angry with me. 1 did not follow
all that he said, but I felt that he
was completely displeased because he
thought that this was a retrograde
medsure.

Babu Ramnarayan Singh: Certainly.

Shri T. T. Xrishnamacharf: Shri
‘Ramnarayan Singh is an old friend
and also an obstinate friend who will
never change. The point really is
that he did not understand that I
have to face his Government. His
Government is a popularly elected gov-
ernment and has probably a right
equal to the right that he possesses
over me to tell me “You are wrong”
and the Government has said it in
30 many words. My position is an
unfortunate one. I might belive, as
Shri Kelappan says, in large scale
industries; I might not believe in small
scale industries. I might have read
about the French Revolution as he has
read, a little more or a little less, and
1 know the philisophy of hunger. 1
do not mind confessing here that I
ccame here at 10 minutes to 2 as I
thought the question hour would be
gone through quickly and this Bill will
also be disposed of and I could and
so I have not had my lunch before 1
came. So I do know the philosophy
of hunger very well—the handloom
weaveyr goes without food for a whole
day and 1 go without my lunch or
cofiee, these do not matter much—and
we all know the same philosophy and
TPelieve in it, but then belief and prac-
tice have got to be synthesised in re-
lation to the circumstances that pre-
vail. Here is Orissa from which Shri
Sarangdhar Das comes and in his pro-
vince, my hon. friend and predeces-
sor told me that he cannot go into the
villages because the prices of dhoties

26 NOVEMBER 1953

368

(Additional Excise Duty)
Bill

have gone up by 40 per cent. and peo-
ple complain. It is a grim fact and
I do realisec that the prices have gone
up because we have had a restriction
and it was intended that the price of
mill-made dlioti should go up so that
the handloom weaver, whose cost of
production is high because the indus-
try is labour intensive, cannot sell his

‘goods. That is what happens when

we try to seek a short:cut remedy and
to achieve quick results, and somebody
does suffer—it is a fact—and the same
is the case in Bengal. It is not that
my friend, the Chief Minister, wanted
to disobey any law but he had to face
the problem of his people having to
pay 30 to 40 per cent. more for their
dhoties. This was the problem right
at his doors. In practically the same
way, Shri C. Rajagopalachariar had
the question ofthe hungry handloom
weaver right at his doors. The pro-
blems vary from State to State. The
problem which a Chief Minister of one
State has to face is none the less in-
tensive, though it differs from the pro-
blem in another State. That is why we
thought of putting an additional check
on these mills by saying that if there
is any deviation, that deviation will
be limited by the force of circumstances
and the penal levy. Then the idea
that the mill-owner can make money
by selling in black-market, as my hon.
{friend said, will not carry him far. If
he makes money by selling a portion
of it at black-market prices he wih
have to pay us a portion of his profit
and there is some check. The powers
that the Government possesses under
the Textile Control Order still remain.
Those powers have got to be tested.
We can prosecute, Tomorrow I can
reduce the percentage to 50 and I
don’t have to come to Parliament for
it. though ultimately for every action
of mine I am respounsible to the Mem-
bers of Parliament. We are demo-
cratic body notwithstanding the fact
that my friend over there, who looks
at it from a warped angle naturally
because of circumstances, In which he
is found, thinka it is not democratic.
Therefore, if 1 want to reduce it to
80 per cent, I could.reduce it under
the powers vested in me by the
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Textile Control Order if my hon.
friend from U.P. wants to reduce
the percentage and if he could
convince the Chief Minister and Minis-
ters in U.P. that that is proper, I am
prepared to reduce it, if necessary to
50 per cent. So far as this measure
is concerned, it will only affect when
the mills manufacture beyond 60
per cent. But I have got other powers
which [ could exercise. I can, for
instance, stop the supply of cotton to
a mill which misbehaves. If I do that,
what happens? Let me tell you
an instance. There was a mill—
Raj Kumar Mill in Indore--
which misbehaved for a different
reason and I had to stop supply of
cotton to it. But what happened?
2,500 labourers were thrown out and
I had to eat the humble pie and to
give the mill, cotton again. It is not
a question of punishing the mill-
owner, but it is a Question of punigh.
ing the labour.

Shri S. S. More: Csn you not punish
the owner or the manager?

Shri T. T. Erlshnamachari: I can do
very much more than Shri More thinks
of if I have the power. Shri More is
a lawyer and a very profound one in
that he knows the Constitution and
he knows also that I am fettered by
the Constitution in rgeard to my free
movement. To come back to this Bill,
this is not a support to any mill-owner.
It does not help the capitalist. You
may say that it does not help the
handloom weaver anything more than
what the Order of November 1852 has
done. It is true. This does more or
less crystallise the position of my
Order of November 1952 in that I
have compelled the mills to stick to
60 per cent. and for marginal adjust-
ments they will have to pay penalty.
I the mills, however, go beyond the
limits of penalty, I can tsake other
measures. It may be by cutting down
the supply of cotton to them. There
are other methods also to which I can
take action.

8hri Kelappan: Why can you not
make the duty prohibitive?
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Shri T. T. Krishnamachari: I can
make it 8o, but Shri Kelappan is look-
ing at the problem from one point of
view only, namely, the handloom
weaver’'s point of view. He does
not appreciate that it means
that we would then punish the
consumer., That is why in spite of my
ideological differences with a person
like Shri Hiren Mukerjee, I do realise:
the words uttered by him, “We are
suffering from illusions and we feel
that those illusions will be realised by
sbort cuts” He is right and I cannot.
but acknowledge that, but the whole
trouble is that the world is so diff-
erent, economic factors are so varied
and problems vary from State to
State, so much so even Providence:
fails sometimes, to find a remedy -
suitable to all. I am afraid. 1 will
give this asgurance to hon. Members
if they have any misconception on
this. This is not sliding down from
the position taken in November 1952;
on the other hand it is strengthening
that position. If I find that the posi-
tion is really deteriorating, let me give
the assurance to hon. Members in all
solemnity that I have other powers to
compel the mills to see that they do-
not transgress the stipulated limits.
If 1 want more powers, I will come
and tell the hon. Members that I want
more powers. But for God’s sake let
them not misunderstand the position.
There is no need for alarm even
though the position of the handloom
weaver is bad. Mr., Kelappan is not
right in saying that I have got an in-
human heart. It is not a stony heart,
and I wisb to say it is as soft as he
possesses. There is no use his accus-
ing me. I know Mr. Kelappan would
not say or use a language which ls.
improvised for the time being as my
friend Mr. Gidwani did as what he
said that it is a pPatent abuse and
nothing else. Yes; he stated something;
about vanaspathi as if he is the only
person to have the right to be patri-
oticc. But I am soary, Sir, that being
psychopathological is not patriotic. 1
do not want to exchange any more
words with him, Sir. Finally, I give
thls assurance to hon. Members. Let
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them not have any doubt about it: the
position of the handloom weaver will
not deteriorate by this measure and
we hope that it will be strengthened.
If it does deteriorate, ¥ shall come and
tell the Members that it has deteriora-
ted and then we must seek other re-
medies to strengthen the position. But
then Jet them understand that in
strengthening the position of the hand-
loom weaver by means of this restric-
tion we cannot escape the inescapable;
that is all such measures raise the
price of mill dhoties to weavers in
very many areas where mill dhoties
are used.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.

The motion was adopted.

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL, 1953

Mr. Deputy-Speaker;: The House
will now take up the clause by clause
consideration of the Industrial Dis-
putes (Amendment)" Bill.

Clause 2.~~Amendment of section 2)

Shrl K. K. Desai (Halar): I beg $o
move:

In page 1, line 12,—

omit “paid or”

In page 1, line 24,—

omit “paid or"

Shri K. P. Tripathl (Darrang): 1
beg to move:

In page 2,—

(i) in line 3, for “uninterrupted
service” substitute “uninterrupted em-
ployment which has not been earlier
terminated expressly by the em-
ployer”; and

(ii) omit lines 4 to 7.

$hri A. N. Vidyalankar (Jullundur):
I beg to move:

In page 2, line 8,—

for “uninterrupted service” substi-
tute “‘uninterrupted employment".
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Shri 8. 8. More (Sholapur): I beg
to move:

In page 2,—
for lines 3 to 7 substitute—

“(eee) ‘continuous service' means
uninterrupted service, and in-
cludes service which may be in-
terrupted merely on account of
sickness, or accident, or such

, absence on account of family
events as may be prescribed, or
military service, or the exercise of
civil rights and duties, or changes
in the management of the under-
taking, or intermittent involun-
tary unemployment if the
duration of the unemploy-
ment does not exceed a pres.
cribed limit and if the person
concerned resumes employment,
or pregnancy and confilnement if
her absence does not exceed a
prescribed period.”

Shri T. B. Vittal Rao (Khammam):
I beg to move:

In page 2, line 6,—

after “illegal” insert “or lock-out,
or closure, or lay oft”

Shri A. N. Vidyalankar: 1 beg to
move:
In page 2, line 6,—

after “illegal” insert “or lay-oft,
lock-out or closure, or due to unavoid-
able climatic reasons”

Shrl D. C. Sharma (Hoshiarpur): 1
beg to move:

In page 2, line 6,—

after ‘“illegal” insert ‘“or lock-out or
lay oft”

Shrl N. Sreekantan Nair (Quilon.
cum Mavelikkara): 1 beg to move:

In page 2, line 11,—
after “expressions” add “including
lock-out”

Shrl K. K. Desaf: I beg to move:
In page 2, line 14—

omit “similar”





